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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

R.A.44/96 záth 'L\/760/96 
in 

O.A.NO. 164/92 
T.A. NO. 

DATE OF DECISION 12.8.97 

Jeeja Joseph & Ors. 
Petitioner 

Mr.B..Gogia arid 	.E.i.Tripathi Advocate for the Petitioner[s] 

Veus 

Union of India & Ors. 	 _Respondent 

r 	,A.S .Eothar I 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. V.Radhakrjshnari 	 Me:rb 	A) 

The Hon'ble Mr. I.N.Bnat 	 :; Mercbr 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to b9 circulated to other Benches of the Tribunal 



S 

Jeejo JoseTh, 
working as Chief Train Controller, 
control Office, Western Pai. 2ay 
Rajkot. 

Ajay N.Bavishi 
working as Dy. chief Contr o ii er, 
Western Railway, 
Rajkot.. 

G.L3.K.Pillai 
working as Dy.Chief Controller, 
Western Railway, 
R a I kot.. 

4.. Jagdih S .Sharrna 
working as Dy. chief Control let 
Western Railway, 
Rajkot. 

H.C.Tak, 
iorking as Dy.Chief Contro1ir, 
Western Railway, 
Rajkc't. 

Ahok 3.Fadke 
working as Dy.ch!ef Contro]JEr, 
estern Railway, 

Ra -ikot. 

K.P.Sharrna 
working as Dy. Chief Control 1 er, 
-esterfl Railway, 
Raj kct. 

$ • Jiten dra S irigh Ohar dok 
Assist-ant. 'Iran Crtc 1  er, 
Lest€rr. Railway, 
Rajkot. 

9. A.K.Rawal 
working as Dy.Chief Cortroiler, 
he stern Railway, 
Rajkot 	 Applicants of 

(Advocate: Mr.B.B.Gugia E 	 Review Applicat- 
'ir.R.F.Trnath) 	ion. 

Versus 

1. Sbshjl Kurnar Shukia 
Railway Quarter No.75-A, 
Eukhadiya Railway Colony, 
02.Rajkot Jnct. :or; 
Rai iway Station, 
Rajkot-360001 	 Ori.Applicant 

No.1 in O.A. 
. .3. . 



:3: 

2 • 	Un ion of Inth a 	- 
Through: General Manager, 
Vviestern Railway, 
Churchqate, Bombay. Qri.esp.No.i. 

in Q.1. 
3. 	Divisional Railway Manager, 

Western Rai lwav, 
Ori,Resp.No.2 
Lfl 	O.4-.. 

4 • 	Sr. Divi lona 3. Oe: etj riq 
Sipdt., Western Railway, 
Ra kot, Divs - ajkot. Cr.Res.No.3 

n O.A. 

(Advocate; 	r.B.BCoqa 	-t 
Mr .. R .T ripat hi) 

O R D E R 
R.A.44/96 in 

with 

Date 12. 8. 97 

Per: Hon 'ble r.V.Radhakrjshrten 	errber (A) 

Heard Mr.Gogia for the Review applicants 

and 4.fl.R.Tripathj, for the original applicant 

and Mr.Anii Kothari for the original respondents. 

rfter hearing the arguments or xth sides we are 

unable to find out any er; or apparent on the face 

of the record of the j.dgment dated 23.8. 6 in 

Q.A.164/92. The revtew a: iicat.ion cannot be 

utilised for arguina the case (-)x SS an appeal 

against the judqntent. The review of the Judgment 

is only to be made whe:r there is a qiaring omission 

or app arerit. ste 	jrav rrorl A party is not 

entitled to seek a review of the ji.dgment merely for 

kLv, 
the purpose of reiiearS. ng  and fresh decision of the 

case. The original .:pplicant had alleged that the 



Raily - resonderits had not applied any reasonable 

criteria for posting the successful candidates in 

different branches and the relief %as claimed against 

the Railway authorities. In fact. Review ApolicantsNo. 

1 & 2 were placed below the applicant in the merit 

list and the other review 7,, applicants were not in the 

radre at the relevent time. After hear!rq the counsels 

for the aoplicant and the respondents the jud gment was 

given. As such the contention of the ar),plicantsthat 

the judgment in question shoul
be  

d, evieed because the 

review applicants were not joined as parties in the 

original application, cannot he accepted. 

In view of that is stated above, R.A. stands 

rejected. 

Since the R.A. is disposed of, M.A./760/96 for 

condonation of delay does riot, survive. 

(T. N.hat)' 	 (V. Rdkrishnan) 
?mber (J) 	 Member (A) 


